IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @ %

: HYDERABAD BENCH : AT HYDERABAD :

0.A.No,.748/93. Dt. of Order:8-9-93,

R .Bhaskara Ran

e .Applicant
Vs,

1. Union of India, rep. by Oirector
General Department of Posts,
New Delh-110 cO1.

2o The, Chief Post Mastsr Ganeral,
A.P.Circle, Hyderabad-500 001.

3. Post Master General, Hyderabad
fegion, Hyderabad-500 001,

4, Superintendent of R.M.S. 'Z°'.
ODivision, Hyderabad-500 001,

«sef@spondents

Counsel for the Applicant : Shri P.Rattaiah

Counsel for the Respondents : Shri N.V.Ramana

CORAM:

THE HON'BLE JUSTICE SHRI V.NEELADRI RAD : VICE~-CHAIRMAN
THE HON'BLE SHRI P.T.THIRUUVENGADAM : MEMBER (A)

(Order of the Diun, Bench passed by Hon'ble
Shri P.T.Thiruvengadam, Fember (A) ),

The applicant was promoted as L.5.G. Accountant

ard  Posked  ah AHRO LAcemnl), M S 27 ia Hgvuﬂvﬁczf%);
Wwes.f. 1-4-93 by Superintendent, R.M.S5.'Z' Division in

& S,
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his memo No,B-8/7/93 dt,19-5-353, Subsequently by memo
No,B8/7/93 dt.30-6=93 the 4th respondent canceled ths

promotion order in view of orders issued by Chiaf Post
Master General, A.P.Circle; H;derabad, posting Sri T.

C.Rao, LS5G Accountant as AHRO RMS 'Z"' in Hydergbad.

The same is challenged in this 0.A.

1

24 We have heard Sri N.V.Ramana, standing counsel
for the respondents and Sri Rattaiah, counsel for the
it
applicant. In the counter/is stated that the cadre of
the LSG Accountant is maintained at Circle level as per
clarification No,6-19/82-5PB,I1 dt.2-6-86 and as such
the supe:intenden@/@s the head of the division is not
competent to issue the promotion order. The learned
counsel for the applicant houwever contends that the
posts of L3G Accountants are of regional cadre as per
i.2. the

proceedings H£.2-5-91; /proceedings relating to holding

of Accountants examination on regional basis.

de For the dispbsal of this case it is not necessary
for us to go into the aspact whether the paost af LSG

accountant is forming part of the circle cadre or reaional
cadre; In either case the Superintendent of Post Uffices
who is the Head of the Division will neot be the competent

authority for issuing promotion orders,
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4, The Learned counsel for the applicant pleaded

in Fhe aubvant e
that the auplicant is the senior most in the region

A
in which he is working., If ths post of L35G Accountant

is in regionai.cadfe the PMG, Hyderabad Region (Res=-
pondent No,3) is directed te consider the guestion of
premotion of the applicant to the cadre of L5G Accountant.
The final orders in this regard shall be communicated

to the applicant within one month from the date of re-
ceipt of this order. As this 0.A. is being dismissed

4

the interim order dt.8-7=-83 stands vacated,

\

5. 0.A. is dismissed., No costs.

) .3 }vqk,xpsxﬂﬂ-—i———
‘ (P.T.THIR UVENGADAM) - (V.NEELADRI RAD) ]
‘ ‘ Member (A) Vice-Chairman

Dated: 8th September, 1953,
Dictated in open court.

avi/
To
1. The Bdrector General, Union of India,
Department of Posts, New Delhi.l,

2. The Chief Postmaster General, A.P.Circle,Hyderabad~l.
3. The Postmaster General, Hyderabad Region, Hyderabad-l.
4. The superintendent of R.M.S5. 'Z' Division, Hyderabad-1.

5. One copy to Mr.P.Rattaiah, Advocate, Lingala Complex, Ist Floor.
9-33/3,Dilsukhnagar, Hyd.

6. One copy to Mr.N.v.Ramana, Addl.CsSC.CAT,.Hyd.
8. One copy to Library, CAT.Hyd.
8. One spare copy.
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IN THE CENPRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

. Q;. ran
_ THE HON'ILE M0.JUSTICE V.NBELADRI KAOQ
| . . ) VICE CHAIRMAN

AND

THE HON'BLE MF.A.[B.GORTHY : MEMBER(A)

D

-~CHANDFASEKHAR REDDY
MEMBER( JUDL)

|- L - THE HON'BLE MR.

AND / .o '

4! _ . .THE HON'BLE, MR.P,T.RIRUVENGADAM:M(23)

-, .Datea: ¢ -C’\ l1e93

CRDERY JUDGMENT 5
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Ouholio. g \q .
T.A.No, : ép
| ) Admitted and Interim directions S
' - issuad,

i ' Allowad

' o 4 e ,__:E
I _ | Disposdd of with difeqifiems QVEYHEU
Dismissed

Dismissed as withér
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. Dismisseld for defaul . |
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X jected/Ordered .

NO crded as to costs.






